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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: /RG/LP Dated : /g . 03.2025

Provisional admission

favour of

as an Advocate, granted under the Advocates

Act, 1961 in

Ms. Sabha Bhat
D/o Mohd Akram Bhat
R/O Nai Basti, Reasi, Ward No.3, Tehsil & District Reasi

vide Notification No. 117 of 2024/RG/LP dated 20.02.2024

declared as Absolute/Final.

/

has been

By Order ‘

listration)

INSP

r D P

(Registrar Admi

„ ..,.,.„ (V“No: tq 8 bl ' bB RG/LP Dated:

Copy forwarded to th

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Reasi.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in thI
Government Gazette.

next issue of

President, District Court Bar Association, Reasi
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Sabha Bhat, Advocate

. .....for information and necessary action.
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fry oD

a
(Registrar Administration)
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HIGH COURT OF JAMMt & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: /RG/LP Dated: }q . 03.2025

Provisional admission

of

as an Advocate, granted under the Advocates

Act, 1961 in favour

Mr. Burhan-Ud-Din
S/O Mushtaq Ahmad
R/O H.No.570, central Bahu Fort, Tehsil Jammu (Bahu), District Jammu

Salaria
lalaria

vide Notification No.1011 of 2023/RG/LP dated 01.06.2023 has been

declared as Absolute/Final

By Order

,dministration)

)/»d
r-)'

(Registrar/

No: tH 831 'Ll 6 RG/LP Dated: I 'i .03.2025

Copy forwarded to th

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in thI
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar fOI
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar
and also keeping record of the same.
Mr. Burhan-Ud-Din Salaria, Advocate

. .. ... for information and necessary action.

next issue of

uploading on

:or information
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HIGH (-'OURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No PP /RG/LP Dated I1 . 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Syed Aaliya
D/O Syed Ishtiaq Shah
R/O M/S Highway Gun House, Chopra Shop, Garhi, Tehsil & District
Udhampur

vide Notification No. 1038 of 2024/RG/LP dated 31.05.2024 has been

declared as Absolute/Final

By Order

listration)

}we

r-l'
(RegistraLAdmi

-@
Dated: L.03.2025N„ I q8t+:L 'SY RG/LP

Copy forwarded to th

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Udhampur
Secretary, Bar C'
IVIGll ml IUIGI ! \JV VU

Government Ga

uncil of India, New Delhi
lment Press, Jammu for publication in

President, District Court Bar Association, Udhampur.
CPC e-Courts

ette

ligh Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keepin! record of the same.

Ms. Syed Aaliya, Advocate
. . . ...for in' lrrnation and necessary action.

,/
brCP rionb

(Registrar Administration)
fFb1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

4

NOTIFICATION

q ).No b /RG/LP Dated tI . 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Sheikh Dawood Akhtar
S/O Sheikh Akhtar Husain
R/O (;hat near Royal Academy High School, Tehsil & District Doda

vide Notification No. 274 of 2023/RG/LP dated 14.02.2023 has been

declared as Absolute/Final.

By Order

No: / f/P RG/LP

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Doda
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Sheikh Dawood Akhtar, Advocate

. .. ... for information and necessary action .

5
egjst Administration)

ivf
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: /RG/LP Dated II . 03.2025

Provisional llsslon as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Shivani Devi
D/o Shri Shyam Singh
R/o Satrari, Tehsil Maj alta, District Udhampur

vide Notification No. 2660 of 2024/RG/LP dated 24.10.20: has been

declared as Absolute/Final

By Order

listration)

I

SSr->-
(Registrar/ 3X:'%#’

No: rq8cb 'k> Dated: i.03.2025
Copy forwarded to the

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Udhampur.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Udhampur
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official websitl

Incharge Chief Librarian, High Court Wing Jammu/Srinagar f,
and also keeping record of the same.
Ms. Shivani Devi, Advocate

. .. ... for information and necessary action .

)r information

n. i
(Registrar Administration)

tv M'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: q bY /RG/LP Dated I1 . 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Mohd Danyal
S/O Shafqat Ali
R/O Gujjar Nagar, Tehsil & District Jammu

vide Notification No, 58 of 2024/RG/LP dated 20.02.20: has been

declared as Absolute/Final

By Order

ggR’”-s
Administration)

hq'a(njistr=

No: 198?l' q8 RG/LP Dated: 16 .03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Mohd Danyal , Advocate

. .. ... for information and necessary action.

(Registrar Administration)
_,: t

+

th &I #
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: q B'.
I

/RG/LP Dated In . 03.2025

Provisional ad lission as an Advocate, granted under the Advocates

Act, 1961 in favour o

Mr. Shabaaz Choudhary
S/O Mushtaq Ahmed
R/O Sanjay Nagar, H.No.116/H, Sec-3, Tehsil & District :lamm

vide Notification No. 115 of 2024/RG/LP dated 20.02.2024 has been

declared as Absolute/Final

By Order

_.a#<“
„";::::::BP-“"F&No:

Cop

1

2
3.

/ aC++ Dated:

r forwarded to th

iions Judge, Jammu
India, New Delhi
ess, Jammu for publication

President, J&K Hjgh Court Bar Association. Jammu
h Court of J&K and Ladakh, JammuCPC e-Courts

the official web
Incharge Chief L
and also keeping
Mr. Shabaaz C

for in' n

in the next issue of

4
5.

6.

for uploading on

brarian, High Court Wing Jammu/Srinagar for information
record of the same

lry, Advocate
and necessary action.

7

Ldministration)
,/)'

(RegistraF

t\/ &l+
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

/RG/LP Dated: /9 . 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act. 1961 in favour of:

Mr. Abhay Gupta
S/O Shri Ann Gupta
R/O 25,Palace Hills,Karan Nagar, Tehsil & District-Jammu.

vide Notification No. 12 of 2023/RG/LP dated 10.02.2023 has been

declared as Absolute/Final.

By Order

'"'’;''LP''"';“’EP
Dated: E .03.2025

)

_. t /'$@
No: ty$ 0}'q\, RG/LP

Copy forwarded to th

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Abhay Gupta, Advocate

. .. ... for information and necessary action .

_. L/“’
aP

(Registrar Administration)a hr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

/RG/LP Dated: /7 . 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Shilpa Bali
D/O Shri Satpal Bali
R/O V.P.O Doghani, Tehsil Nowhsera, District Rajouri

vide Notification No. 2571 of 2023/RG/LP dated 09.11.2023 has been

declared as Absolute/Final

By Order

-,. V/"”
D„„, L„„„ b hf

1

(Registra7 Administration)

No: 1 q8?f' 9ey RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Rajouri
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Shilpa Bali, Advocate

. . . . .. for information and necessary action.

' ,. V/
I

(Registrar Administration)

Lb M’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

/RG/LP Dated / 9 . 03.2025

Provisional ad lission as an Advocate, granted under the Advocates

Act, 1961 in favour of

Ms. Mri(luI
D/O Shri Rajesh Kumar
R/O Danhor, Loharn, Tehsil & District Rajouri.

vide Notification No, 2561 of 2023/RG/LP dated 09.11.2023 has been

declared as Absolute/Final.

By Order
1 0 )111511}A

I bA’

I

Ldministration)
r-a'

(Registra}

No: FLTjob'Ita RG/LP Dated: II . 03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Rajouri
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Mri(luI, Advocate

. .. ... for information and necessary action.

5

)

:dministration)
in)
(RegistraT

©\/ bp?"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

L byf /RG/LP DatedNo: J_ d

23

/7 . 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Naseer Ahmed
S/O Shri Shakil Ahmel

R/O Dhara Sanwalal, Tehsil & District Rajouri

vide Notification No. 2118 of 2023/RG/LP dated 28.09.20 has been

declared as Absolute/Final

By Order

_. \ /.,q#~'
,IT::::::H'"*'"'PNo: ILl'll/r/g RG/LP Dated:

Copy forwarded to th

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council. of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Rajouri
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Naseer Ahmed, Advocate

. .. ... for information and necessary action.

Sr
aministration)

hd'
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12

HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of th.e Advocates Act, 1961)

+ + +

NOTIFICATION

/RG/LP Dated /9 . 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Riya Chib
D/O Shri Rajinder Singh Chib
nO Ward No.3, M/C' (;hou Manhasan, Tehsil Marh, District Jammu

vide Notification No. 2792 of 2023/RG/LP dated 26.12.2023 has been
declared as Absolute/Final

By Order

_,.\ /““
(Regi$trar Administration)

Udp M
/? .03.2025No: Ihl Jq' kG RG/LP Dated :

Copy forwarded to th
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official websitl
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Riya Chib, Advocate

. . . ...for information and necessary action.

r-)

"“U;'Iministration)

\P<’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No:
b93 k,f

I
/RG/LP Dated Iq . 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Insha Amin
D/O Shri Mohd Amin
R/O Ramzanpura, Janipur Colony, Jammu

vide Notification No. 2735 of 2023/RG/LP dated 22.12.20: has been

declared as Absolute/Final

By Order

-,. t/##'
(Regis{rar Administration)

, 7.03LU/ \VV'No: 1l79>? '3'7 RG/LP Dated:

Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Insha Amin, Advocate

. .....for information and necessary action.

(RegistraEidministration)

\\
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HIGH (-'OURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

k'fNo 0 /RG/LP Dated / 1 . 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Harpreet Kour
D/O Shri Buta Singh,
R/O W.No.6, Kadyal, P.O Jassore, Tehsil R.S Pura, District Jam

vide Notification No. 2733 of 2023/RG/LP dated 22.12.2023 has been
declared as Absolute/Final

By Order
)if

r)
(Registrar]\dministration)

@Pt;d
Dated: i.03.2025No:

Cop

1

2
3.

4
5.

6.

a RG/LP

y forwarded to th

Principal District and
Secretary, Bar Council
Manager, Govel be

Government Ga e

President, J&K His
CPC e-Courts igh
the official website
Incharge Chief Librariar
and also keepil
Ms. Harpreet url

for i 'rmation

Sessions Judge, Jammu.
of India, New Delhi

nt Press, Jammu for publication in the next issue of

h Court Bar Association. Jammu
Court of J&K and Ladakh, Srinagar for uploading on

, High Court Wing Jammu/Srinagar for information
record of the same

Advocate
and necessary action.

7.

strar' ii’inistratio fl)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: /RG/LP Dated:/9 . 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Himkiran Kaur
D/O Shri Parvinder Si
R/O 204/1 Gur Raj Ni'
District Jammu

DIal

'as, Narwal Pain, Satwari, Jammu Cantt., Tehsil &

vide Notification No. 2729 of 2023/RG/LP dated 22.12.2023 has been

declared as Absolute/Final

By Order
1 aiMS

ry \ / - U

(RegisjrM\dministration)

Lb Mr
Dated: &.03.2025No:

Cop

1

2
3.

' q 993- ro. RG/LP

y forwarded to th

Principal District and
Secretary, Bar Cou
Manager, Government
Governmen :ette
President, J Big

CPC e-Cou lg

Sessions Judge, Jammu
ncil of India. New Delhi

Press, Jammu for publication in the next issue of

4
5.

6.

7.

h Court Bar Association, Jammu
h Court of J&K and Ladakh, Srinagar for uploading on

the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Himkiran Kaur, Advocate

. . . . ..for information and necessary action.

kstra r Administr;tion)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: /RG/LP Dated 12 . 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Shayan Chauhan
S/O Shri AHab Ahmad
R/O Yasmeen Manzil, Kiryani Talab, Bathindi, Tehsil Bahu, District Jammu

vide Notification No, 21 of 2024/RG/LP dated 17.02.2024 has been

declared as Absolute/Final

By Order
.„f

rr ' \_ J.'’' V

fIT:::: T'"';'""&No: la?13--aa RG/LP Dated:

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in thI
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Shayan Chauhan, Advocate

. ..... for information and necessary action.

next issue of

.-..
(Registrar Administration)

(Dv/ hr#
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: /RG/LP Dated tq . 03.2025

Provisional ad lission as an Advocate, granted under the Advocates

Act, 1961 in favour of

Ms. Amisha Mahajan
D/o Shri Amit Kumar Gupta
R/o Quarter No. 71 Ward
Udhampur

No.2, Adarsh Colony, Tehsil and District

vide Notification No. 2892 of 2024/RG/LP dated 04.12.2024 has been

declared as Absolute/Final

By Order

_,. L/'*#e?'a
(RegistraT4\dministration)

.E'beDated: 39 .03.2025 /No: 1ll 969 ' fK RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Udhampur.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Amisha Mahajan, Advocate

. .. ... for information and necessary action.

.->. L /s
(ILegistrar Administration)t b IbId/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: '? q b)5 /RG/LP Dated: /7 . 03.2025

Provisional ad lission as an Advocate, granted under the Advocates

Act, 1961 in favour o

Mr. Kanwar Suryaveer Singh Rathore
S/O Shri Raghubir Singh
R/O W.No.3, Patli, Battal Balian, Tehsil & District Udhampur

vide Notification No, 157 of 2023/RG/LP dated 13.02.2023 has been

declared as Absolute/Final

By Order I

_,. \ /"#'~”
(RegistraMdministration)

/ 9 H 0 3 n 2 0 2 5 1(111111aJII/ II&IPr11:51///y97£ '&No RG/LP Dated:

Copy forwarded to th
1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, Distrrict Court Bar Association, Udhampur
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Kanwar Suryaveer Singh Rathore, Advocate

. .....for information and necessary action.

Mc<==

& L i S t r a r J(I11pIIIIL d 1[1CI i n i S #E = ?;dIJ+
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: yy y ++f
iT!

/RG/LP Dated: Iq . 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Kameshwar Kumar
S/O Shri Babu Ram
R/O Gagla, H.No.96, W.No.3, Tehsil Kastigarh, District Doda.

vide Notification No. 153 of 2023/RG/LP dated 13.02.2023 has been

declared as Absolute/Final

By Order W*0pay
(RegistraMdministration)

Jj_.03.2025 ANo: a_ \b,#F 9 / RG/LP Dated:

Copy forwarded to th

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, Dstrict Court Bar Association, Doda
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official websitl
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Kameshwar Kumar, Advocate

. . .... for information and necessary action.

n,

I

(Registrar Administration)

U /},
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: /RG/LP Dated IS . 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in fa wour of

Ms. Gulveena Koushal
D/O Shri Gulshan Kumar
R/O W.No.1 near Police Line, Friends Colony, Tehsil & District :athua.

vide Notification No. 110 of 2023/RG/LP dated 10.02.2023 has been

declared as Absolute/Final.

By Order

... L /”
(RegistrMAdministration)

I

Da„,:A„.„„V/ hdN„ t'l99>-9f RG/LP

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kathua
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Gulveena Koushal , Advocate

. ,. ... for information and necessary action.

F#Inr-)'
(RegistrarT\dministration)

to Wr



HIGH (-'OURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: qb& /RG/LP Dated /9 . 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Aalya
D/O Shri Ghulam Hassan

R/O Mohalla Beoli, Bairbaag, Tehsil & District Doda

vide Notification No. 26 of 2024/RG/LP dated 19.02.2024 has been

declared as Absolute/Final.

By Order

.#6A'U
Ldministration))/&r

'a'
(Registrar/

No:

Cop

1

2

3.

Dated: IL.03.2025\
y fI

Sessions Judge, Bhaderwah.
of India, New Delhi
Press, Jammu for publication in the next issue of

rict Court Bar Association, Doda
Court of J&K and Ladakh, Srinagar for uploading on

4
5.

6.

7.

President, Dist
CPC e-Courts
the official website
Incharge Chief Librariar

i:s n =Ty a;}p] :F£et:::nfor

and also
, High Court Wing Jammu/Srinagar for information
of the same.

and necessary action.

(Registrar Admi
U

#{;if
istration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

/RG/LP Dated: / 7 . 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Kamya Priya
D/O Shri Yash Paul

R/O V.P.O Mishriwala, Pandorian, Tehsil North Jammu, District Jammu

vide Notification No. 41 of 2024/RG/LP dated 19.02.2024 has been

declared as Absolute/Final

By Order

/,, '

J:;:'2TC'"'"';'"B}No: 1 fool - it RG/LP Dated:

Copy forwarded to th
1

2.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Manager, Government Press, Jammu for publication in thI
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Kamya Priya, Advocate

. .. ... for information and necessary action.

next issue of

aS

egst>mlministradon)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

+ + +

NOTIFICATION

No: 978 'gh /RG/LP Dated: Iq . 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of

Mr. Mukesh Chalotra
S/O Shri Govind Ram
IUO Jakhani near Ambedkar (."howk, Tehsil & District Udhampur.

vide Notification No. 193 of 2023/RG/LP dated 13.02.2023 has been

declared as Absolute/Final

By Order a
(RZii,th-Mnini,tr,ti,n)

03.202Dated,No: -D/4 ' >3 RG/LP

Copy forwarded to th
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Udhampur
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Mukesh Chalotra, Advocate

. .. ... for information and necessary action.

S-
:dministration)

r)
(Registrn

\,/
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HIGH (-'OURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

/RG/LP Dated: /9 . 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Parveen Singh
S/O Shri Kamal Singh
R/O W.No.9 Kundrorian, Tehsil Katra, District Reasi.

vide Notification No. 233 of 2023/RG/LP dated 13.02.20: has been

declared as Absolute/Final

By Order

n . L//4’#3€J
(Registrar Administration)

D a te d; JL B 0 3 :: 2 5 W/No: ISbYb' b) RG/LP

Copy forwarded to th

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Reasi
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Parveen Singh, Advocate

. .. ... for information and necessary action.

ri. L //eXK
("w'"'"'"';'""ik
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

+ + +

NOTIFICATION

No: 'lSo & /RG/LP Dated: /9. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Raghunandan Singh Charak
S/O Shri Rajeev Rajput
IUO H.No. F 408, Pacca Talab, Bahu Fort, Tehsil Bahu, District Jammu.

vide Notification No. 259 of 2023/RG/LP dated 13.02.2023 has been

declared as Absolute/Final.

By Order

_. t z#:$-’'
(RegistrK\dministration)

D,t.d: y_ ..03.2025U bfNo: 1 £o3Y'Yo RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official websitl
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Raghunandan Singh Charak, Advocate

. .. ...for information and necessary action.
I

'.
(Registrar Administration)

UL &6"
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HIGH COURT OF JAMMU & IQ\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: /RG/LP Dated tI . 03.2025

Provisional admission

dour of

as an Advocate, granted under the Advocates

Act, 1961 in fa

Mr. Sunil Kumar
S/O Shri Sham Lal
R/O Arli Hansali, Katra, W.No.11 near Petrol Pump Keshav Na
Tehsil Katra, District Reasi.

;ar (Matyal),

vide Notification No. 269 of 2023/RG/LP dated 14.02.2023 has been

declared as Absolute/Final

By Order

q&KS'
listration)

bd'
/

/

ra'
(Registra ,dmi

h/
No:

Cop

oHl/ q8 RG/LP

y forwarded to thI

Dated: /I .03.2025

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Reasi
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Sunil Kumar, Advocate

. .. ... for information and necessary action.

q==V
Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

/RG/LP Dated tO . 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Sabhya Gandhi
S/O Shri Rajinder Kumar
R/O H.No.191, Gali Gujaran opp. Super Bazar, Tehsil & District Jammu

vide Notification No. 267 of 2023/RG/LP dated 13.02.2023 has been

declared as Absolute/Final

By Order

o. aha'
,:'::::::TO";"*PNo: IS oUR , St RG/LP

Copy forwarded to the:

Dated:

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Sabhya Gandhi , Advocate

. .. ...for information and necessary action.

',. V /
I

(RegistrM\dministration)

tv kV'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

RG/LP Dated: /9 . 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Sunil Kumar
S/O Shri Balkar Chand
R/O Kamala, P.O Jakh, Tehsil Ramgarh, District Samba.

\

vide Notification No. 1188 of 2023/RG/LP dated 05.06.2023 has been

declared as Absolute/Final

By Order J
/>' \_/Pa

(Registrar Administration)

D,t.d:t,.03.202P WNo: / 9.gl ' 49 RG/LP

Copy forwarded to the: -

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Samba
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same

1

2
3.

4
5.

6.

7 Mr. Sunil I(um: Advocate

... ...for information and necessary action.

,.. \ /#H
(Registrantdministration)

U/ Ippr

\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: q£' >yrk /RG/LP Dated /9 . 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of

Mr. Sushil Singh
S/O Shri Kulbir Singh
R/O Kohnoo, P/O Nagrota Gujroo,Tehsil Ramkote, District Kathua

vide Notification No. 2002 of 2022/RG/LP dated 14.11.2022 has been

declared as Absolute/Final.

By Order

_.L/a$TG'
(RegistraTAdministration)

Dated: 19 „„„ & &fNo:

Cop

1

2
3.

y forwarded to th

P lnd
luncil
ment

Sessions Judge, Kathua.
of India. New Delhi
Press, Jammu for publication in the next issue of

Government Gazette
President. District Court Bar Association. Kathua
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Sushil Singh, Advocate

. .....for information and necessary action.

4
5.

6.

7

bNP

ry \\.,..,',„„'a
(Registrar Administration)

U/ PP
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HIGH (-'OURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: /RG/LP Dated lq . 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Lavan Sagar Verma
S/O Shri Mohan LaI Verma
R/O Ward No.12, H.No.49, Chabutra Bazar, Mohalla Sheetla Mandir Gali,
Udhampur

vide Notification No. 1497 of 2021/RG/LP dated 16.12.2021 has been

declared as Absolute/Final.

By Order
@avNx

(agisPl?#us-
,_ LU h,#

Dated: I.03.2025 'No: if.IIb' 8. RG/LP

Copy forwarded to the: -

1

2

3

4
5.

6.

7

Principal Districtand Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Udhampur
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Lavan Sagar Verma, Advocate

. .. ... for information and necessary action.

Use
,dministration)

Pr
(Registr';
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: q6, P/ 2ay,' /RG/LP Dated:29.03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Tabish Manzoor
S/O Shri Manzoor Hussain
R/O Lanyal, Tehsil & District Kishtwar

vide Notification No. 1585 of 2021/RG/LP dated 17.12.20: has been

declared as Absolute/Final.

By Order

njqtrnti rin\jq

No: /S S /4 – > > RG/LP Dated: Z.b.03.2025
Copy forwarded to the: -
1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Kishtwar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kishtwar
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Tabish Manzoor, Advocate

. .. ... for information and necessary action.

r>. L /#m
(Registrn Administration)

@/’ he
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: %Z–dl 2,9 Hr /RG/LP Dated: 19 . 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Humera Khan
D/O Shri Mob(I Aslam
R/O Village sanwara, P.O Gandoh, Tehsil Bhalessa, District Doda

vide Notification No. 943 of 2022/RG/LP dated 27.07.2022 has been

declared as Absolute/Final

By Order

n' LHc~'a
(Registrar Administration)

D,t.d: A....,.,. P M’Nor

Cop r forwarded to thI

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi
ManagerJ Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Doda

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Chief Librarianl High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Humera Khan, Advocate

. .. ...for information and necessary action .

3
egistrar Administration)



33

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: q Gb rl 2%\- /RG/LP Dated:29. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Umila Farooq
D/O Shri Farooq Ahmed Sheikh
R/O H.No.24, Sarkoot MaHa, Tehsil & District Kishtwar.

vide Notification No. 1067 of 2022/RG/LP dated 28.07.2022 has been

declared as Absolute/Final

By Order
AA
rSd

\ d 1[1[F]I i n

rD
(Registrar jstratign)

+

No:

Cop

1

2
3.

/ S-S'So - g RG/LP

/ forwarded to th

Principal District and

Secretary, Bar Council
Manager Government
Government Gazette
President, Distril

Dated: 21.L.03.2025

Sessions Judge, Kishtwar
of India, New Delhi
Press, Jammu for publication in the next issue of

4

5.

6.

7.

Court Bar Association, Kishtwar
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Umila Farooq, Advocate

. .. ... for information and necessary action.

stra; Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: q 63 dyl2 PLv /RG/LP Dated: 19. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Diksha Rathor
D/O Shri Rakesh Kumar
R/O Drubeel, Tehsil Mughalmaidan, District Kishtwar.

vide Notification No. 1843 of 2022/RG/LP dated 11.11.2022 has been

declared as Absolute/Final

By Order

r-)
(Registra$

a
6ninistraiion)

No: LqdPP

RG/LPS nIH'

/ forwarded to th

Principal District and
Secretary, Bar Cou
Manager, Goverl

Dated: a_.03.2025
Cop

1

2
3.

4
5.

6.

7

\J\a\J\31VI IQ UU\JIg GpI lnLIDjll tta al

ncil of India, New Delhi
ment Press, Jammu for publication in the next issue of

Government Gazette.
President, District Court Bar Association, Kishtwar
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Diksha Rathor, Advocate

. . .... for information and necessary action.

Ng:War
.dministration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: q£' a lay,f /RG/LP Dated:2 k 03.2025

Provisional ad lission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Ruchi Sharma
D/O Shri Ramesh Sharma
R/O Ward No.15, Kangloo Karlai, Near Vaishno Mandir, Tehsil & District
Udhampur

vide Notification No. 1967 of 2022/RG/LP dated 14.11.2022 has been

declared as Absolute/Final.

By Order

/) . Md

„„„=:'::::'d"”“TPNo: /S'C-Lt
in RG/LP

Copy forwarded to th

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Udhampur
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Ruchi Sharma, Advocate

. .....for information and necessary action.

,M)

Administration)
r)

istrar
t/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: q6 s' >D>\-/RG/LP Dated: Z% 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Syed Mehak Shah
D/O Syed Mushtaq Shah
R/O Phangial Near Gulab Gun House,Tehsil & District Udham >ur

vide Notification No. 1992 of 2022/RG/LP dated 14.11.2022 has been

declared as Absolute/Final

By Order

'4%;;ifJF'I' v ” J

(Registrar Administration)

][) a t e Icf; Z1 B 0 3 B 2 0 2 5 P &f X+No: ICCS-I - gZ RG/LP

Copy forwarded to thI

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Udhampur
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Syed Mehak Shah, Advocate

. .. .. .for information and necessary action.

(iiii, IXv AM=:in
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: 964 /L 2*/b)IRG/LP Dated: ZY. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Jasmeet Singh
S/o Shri Surjeet Singh
R/o Village Mankote Tehsil Mankote District Poonch

vide Notification No. 3020 of 2024/RG/LP dated 09.12.2024 has been

declared as Absolute/Final.

By Order
SIr;aCbr

aS
41ministration)

r)
(Registrar

1«<8 - 6\A RG/LP Dated: L"L.03.2025
eCopy forwarded to th

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in thI
Government Gazette.
President, District Court Bar Association. Poonch
CPC e-Courts High Court of J&K and Ladakh, Srinagar fOI
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar
and also keeping record of the same.
Mr. Jasmeet Singh, Advocate

. ..... for information and necessary action .

next issue of

uploading on

:or information

%TF3J
istrati

dP)

(Registrar Admi

(D/
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GH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: 67 a To>\-/RG/LP D,ted L’f. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Madeeha Lateef
D/O Shri Mohd Lateef
R/O BC 45, Lane Wazarat Road, Mohalla Dalpatian, District Jammu

vide Notification No. 994 of 2024/RG/LP dated 31.05.2024 has

declared as Absolute/Final

been

By Order
DNAf;Lursfr)

(Registrar Ldmi istraqon)6RG/LP/

Copy forwarded to the

No: Dated: b.03.2025

1.

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association1 Jammu
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Madeeha Lateef, Advocate

. ..... for information and necessary action.
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

NOTIFICATION

No: .e>\x /RG/LP Dated: >q 03.2025

Provisional adI lission as an Advocate, granted under the Advocates

Act. 1961 in favour of:

Mr. Shoaib Mahmood
S/O Mahmood Ahmed Khan
R/O Chak Banola, Chatral, Mendhar, Mohalla Gyar,
Mendhar, District Poonch

Chak Banola, Tehsil

vide Notification No. 2797 of 2023/RG/LP dated 26.12.2023 has been

declared as Absolute/Final.

By Order
;JJn’

FC’MW'
/-)'

(Registrar

No: /',’$'72 - %? RG/LP Dated: a.03.2025
Copy forwarded to the: -

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Poonch
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Shoaib Mahmood, Advocate

. .....for information and necessary action. a
(Registrar Administrati



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: gZ? wsf /RG/LP Dat,d: +’. 03.2025

Provisional ad lission as an Advocate, granted under the Advocates

Act, 1961 in favour of

Mr. Sajid Hussain
S/O Shri Zakir Hussain Wani
IUO Ward No.8, Tehsil Basohli, District Kathua

vide Notification No. 2800 of 2023/RG/LP dated 26.12.2023 has been

declared as Absolute/Final.

By Order
I!Ip

/) ' \ / VJ

(Registrar Administration)

I!rII111) a ( e d ; ) L a 0 3 F 2 0 2 5 b b/II1511&No: /<S'>q - 8 RG/LP

Copy forwarded to th

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua.
('PC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Sajid Hussain, Advocate

. .....for information and necessary action.
I

r,.
(Registrar Administration)

C/ b/r
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: 'q 70 eJ >'>bf/RG/LP Dated: bl 03.2025

Provisional adrnission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Maneet Singh
S/o Sh. Rajinder Singh
R/o Rehambal, Tehsil & District Udhampur

vide Notification No. 2505 of 2024/RG/LP dated 05.10.2024 has been

declared as Absolute/Final.

By Order

(I:gistrirMlinistr;
No: 1 $$ dC/ g > RG/LP Dated: 2 L.03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Udhampur
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Udhampur
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Maneet Singh, Advocate

. . . . .. for information and necessary action.

a /

(Registrar Administrat-i
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: q '} ) 4.),,>br /RG/LP Dated:2V. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Nitish Sharma
S/o Shri Deepak Chander
R/o Ward No. 13, Hatli morh, Tehsil and District Kathua

of

declared as Absolute/Final.

Notification No.vide 2960 2024/RG/LP dated 06. 12.2024 has been

By Order

istrariDated: L'L.03.2025

Iministration)

No: IS $- SS - SS RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kathua
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Nitish Sharma, Advocate

. .. ... for information and necessary action.

D%+
r> ' \ _.'’'q;N

(RegistraMdministration)

I

(t)/ W’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

+ + +

NOTIFICATION
\

q 72– q:#9.DS' /RG/LP Dated: tq. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Tanishk Jandial
S/O Shri Rajesh Jandial
WO W.No.12, Main Bazar Hiranagar, Tehsil Hiranagar, District Kathua

vide Notification No. 2775 of 2023/RG/LP dated 26.12.2023 has been

declared as Absolute/Final.

By Order

-.

„,„==:rD"';'"F+No: 1<(oo - a RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kathua.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Kathua
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Tanishk Jandial, Advocate

. ..... for information and necessary action.

',.
(Registrar Administration)

Ct/ W'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: $ 73 ay }.tS- /RG/LP Dated:z'7. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Sahil Verma
S/O Shri Naresh Kumar

R/O Nagrota Prehta9 Marta Nagrota, Tehsil Basohli, District Kathua

vide Notification No. 2767 of 2023/RC,/LP dated 26.12.2023 has been

declared as Absolute/Final

By Order

;It:::'Pf£CTMI<Co? - 13 RG/LP D,t,d, LL .03.2025
Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

President, District Court Bar Asso<..,iation, Kathua
Secretary, Bar Council of India, New Delhi

y:=£Fne£b:tOZ:LnJIEnt Pressl Jammu for publication in the next issue of
President, District Bar Association. Kathua

E::i;:7:r:sb£ljgh Court of J&K and Ladakh, Srinagar for uploading on

:n:dh Sgi Feh::InL:brLa:Li:);itgje !!:r:.Wing Jammu/Srinagar for information
Mr. Sahil Verma, Advocate

' ' - . . . for information and necessary action.

3a
Administration)

rn)
(Registr=



45

II I I(II•J1111[ ][1: :•:: E:tit!I pI= : J!I:I:[H:Y= =C :: :::L :IItT: IT:? IJUIIE tinYIMHL+

NOTIFICATION

No: cy4 2o>v /RG/LP Dated by 03.2025

Provisional llsslon as an Advocate1 granted under the Advocates

Act , 1961 in favour o

Ms. Swaranjli Sharma
D/O Shri Komal Sharma
nO H.No.22B, Vikas Nagar, Sarwal, Jammu

vide Notification No. 2764 of 2023/RG/LP

declared as Absolute/Final

dated 26.12.2023 has been

By Order
S

dministration)

/Lb+
r-)'

(RegistraT
e f

No: IS ( 19 – TO RG/LP Dated: I L.03.2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Swaranjli Sharma, Advocate

. .....for information and necessary action.

IN

r,. \ /'f
(Registrar Administration)

©\/ h$
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: Cats ' 'g}' >s ’ /RG/LP Dated:u+ 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour o'

Ms. Shehreen Zaffar Batt
D/O Shri Zaffar Qayum Batt
R/O Pamposh Colony, Janipur, H.No.20, Sector-1, Jammu

vide Notification No. 2808 of 2023/R(,/LP dated 26.12.2023 has been

declared as Absolute/Final

By Order

(Registrar Administration
No:

Cop r forwarded to t
Dated: I.L.03.2025

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge1 Jammu
Secretary, Bar Council of India, New Delhi

y:=£RIb:toES:nJ:Ent Pressl Jammu for publication in the next issue of
President, J&K High Court Bar Association, Jammu

th::fR;Fa?:H:sbsvigr coun of J&K and Ladakh’ Srinagar for uploading on

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same
Ms. Shehreen Zaffar Batt, Advocate

. .. ...for information and necessary ac,tion.

r)
(Registra} ministra

A- bs"

qM,r
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No:
f=

q 76 4 %.bb /RG/LP Dated:ah . 03.2025

Provisional admission as an Advocate1 granted under the Advocates

Act, 1961 in favour of:

Mr. Shahnoor Ali
S/O Shri Anayatullah Gattu
R/O Near New Bus Stand, Anwar Abad, Tehsil and District Doda

vide Notification No. 2802 of 2023/R(,/LP dated 26.12.2023 has been

declared as Absolute/Final

By Order J

(&;t

][) a te Icr; ZZ # 0 3 B 2 0 2 5 G WNQ: /(Gig - 39 RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Doda
Secretary, Bar Council of India, New Delhi

y:=£PneiLPtoESLnS:Ent Pressl Jammu for publication in the next issue of

Principal District and Sessions Judge1 Bhaderwah

RE: liE?:rEsb;tEh Court of J&K and Ladakh, Jammu for uploading on

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same
Mr. Shahnoor Ali, Advocate

. .. ...for information and necessary action.

'->' #M
(Registrar Administration)

©” $),f
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

64 Zu>x /RG/LP Dated: IY 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour o'

Mr. Vishal Singh
S/O Shri Nehial Singh
R/O H.No.44, Ward No.3, Digdool, Tehsil & District Ramban

vide Notification No. 2778 of 2023/R(,/LP dated 26.12.2023 has
declared as Absolute/Final.

been

By Order

(RegistraT

r
+r ()

.dministrati

No:

Cop

1

2
3.

Dated: L..L.03.2025
/ forwarded to the

Principal District
Secretary Bar COL

Manager, Govel Int
Government Ga,

President, Distril }urt

CPC e-Courts High
the official website
Incharge Chie1 ibrariar
and also keepi

and Sessions Judge, Ramban
ncil of India, New Delhi

Press, Jammu for publication in the next issue of

4
5.

6.

7.

Bar Association, Ramban

Court of J&K and Ladakh, Srinagar for uploading on

, High Court Wing Jammu/Srinagar for information
record of the same.

Mr. Vishal Singh, Advocate
. . .... for information and necessary action.

efF)
Administration)

he
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HIGH
(

COURT 0
Exercising pow1

JAMMU & MSHMIR AND LADAKH AT JAMMU
of Bar Council under Section 58 of the Advocates Act 1961)

+ + +

NOTIFICATION

/'-
p > b /RG/Lr41

C)d P Dated:)q. 03.2025

Provisional ad lission as an Advocate, granted under the Advocates

Act. 1961 in favour o'

Mr. Rajiv Kumar
S/O Shri Tilak Raj lajuria9
R/O W.No.7, Tehsil & District Rajouri

vide Notification No. 2898
declared as Absolute/Final

of 2023/RG/LP dated 28.12.2023 has been

By Order

l3Kf
Administration)

/Hq

(Registrar

s'£ L,> - tIP RG/LP

the:Copy forwarded to

Principal District
Secretary, Bar Council
Manager, Government
Governmel ltte
President
CPC e-Col
the official

No: Dated: iLl .03.2025 [’ #ff'

1

4
5.

4
5.

6.

7

and Sessions Judge, Rajouri
of India, New Delhi
Press, Jammu for publication in the next issue of

Court Bar Association, Rajouri
lh Court of J&K and Ladakh, Srinagar for uploading on

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Rajiv Kumar, Advocate

. .. ... for information and necessary action.

J
bNP

R:6SiF)

.egistrar Administration)
[
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: Cl }t
n

z.'as /RG/LP Dated: I'7. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour o

Mr. Siddhant Abrol
S/O Shri Subhash Abrol
R/O H.No. 18, Lane No. 23, Greater Kailash Tehsil Bahu, Distt Jammu

vide Notification No. 2145 of 2024/RG/LP dated 04.09.2024 has been

declared as Absolute/Final.

By Order

rny
(Registrar- ,dministra

No: /S%U q - <:<- RG/LP Dated: I -L.03.2025

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge1 Jammu
Secretary, Bar Council of India. New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu

thro#;?:uwHLsb!!!!? Court of J&K and Ladakh’ Srinagar for uploading on

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same
Mr. Siddhant Abrol , Advocate

. .. ... for information and necessary action.

(Registrar Administration)
'-> '

©' M'

I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: We e/ >'1'- /RG/LP Dated: Tq 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Navleen Kour

D/O Shri Kulwinder Singh
R/O Camp Gole Gujral, Talab Tillo Road, Mohalla Singh Sabha, Gole Gujral
Camp Tehsil & District Jammu.

vide Notification No. 639 of 2022/RG/LP dated 30.05.2022 has been

declared as Absolute/Final

By Order

-,. L /’
„„„=;:=:'€&"*'" T&t',-Gs’L, T C\, RGILP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication
Government Gazette
President, J&K High Court Bar Association, Jammu

FPc:-9ourts High Court of J&K and Ladakh, Jammu for uploading onthe official website

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same
Ms. Navleen Kour, Advocate

. .. ... for information and necessary action

/nI

(Registrar Administration)

crb fyr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

r

No: '18\ af }.H, /RG/LP Dated: 27. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Touseef Ahmed
S/O Shri Nabi Baksh

R/O Marmat Mangota, Tehsil Marmat, District Doda.

vide Notification No. 1064 of 2022/RG/LP dated 28.07.2022 has been

declared as Absolute/Final

By Order

(,Z,..
I!rIII11) a (e d: •IIIII!pbr B 0 3 B 2 O 2 5 @1)/ )FIllr/J < 69 o - q & RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bhaderwah
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association. Doda

th::fg;Fa?=:sb£ljgP Coun of J&K and Ladakh’ Srinagar for uploading on

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same
Mr. Touseef Ahmed, Advocate

. .....for information and necessary action.

..-..
(Registrar Administration)

Wu M"

(
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No:
/F

>oz\ /RG/LP Dated: 2'/. 03.20254

Provisional ad lission as an Advocate, granted under the Advocates

Act, 1961 in favour o

Mr. Abhi Jaya Salma
S/O Shri Pritam Singh Thakur
R/O Ward No.1, Near Nirankari Bhawan, Nai Basti, Tehsil & District Reasi

vide Notification No. 2714 of 2023/RG/LP dated 22.12.2023 has been

declared as Absolute/Final

By Order

B f
J

/-)'
(RegistrarAdminisl ration)

tye'N„ /<69? - ? a3 RG/LP Dated: L\d .03.2025

Copy forwarded to the: -
1

2
3.

4

5.

6.

7.

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi
Managerl Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association. Reasi

c,;PC,e-9ourts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Chief Librarianl High Court Wing Jammu/Srinagar for information
and also keeping record of the same
Mr. Abhi Jaya Salmat, Advocate

. . . . .. for information and necessary action.

HI
(] lr Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: '8 S '4,''- /RG/LP Dated: 27 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Nitesh Sharma
S/o Shri Doulat Ram Sharma

R/o Lamberi Tehsil Nowshera and District Rajouri

vide Notification No. 2676 of 2024/R(,/LP dated 24.10.2024 has been

declared as Absolute/Final

By Order

TiS==b4
(RegistrarAdministration)

Dated: tH .03.2025(tIStoU - /o RGILP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Rajouri
Secretary, Bar Council of India, New Dethi

g:=£Pne:LFtoZ:Lnjtq:rt Press' Jammu for publication in the next issue of

President, District COUrt Bar Association1 Rajouri

gEE;;:F:r:?b£ligh Court of J&K and Ladakh, Jammu for uploading on

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same. - -
Mr. Nitesh Sharma, Advocate

. . . . .. for information and necessary action.

..-L +h
(Registrar AdministratIon)

}/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

N„ qd'I o;
/'-

202) /RG/LP Dated: tq 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour o

Ms. Nandini Mehta
D/O Shri Siddharth Mehta
R/O 155 A/D, Gandhi Nagar, Jammu

vide Notification No, 2019 of 2024/RG/LP dated 16.08.2024 has been

declared as Absolute/Final

By Order

\$ N
Iministration)

r)
(Registrar

No: Dated: ZN .03.2025

Cop

1

2
3.

4
5.

6.

y forwarded to th

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official
Incharge Chief
and also
Ms. Nandini Mehta. Ad\

for i

Ga e

web
SJ i

e
brariar , High Court Wing Jammu/Srinagar for information
record of the same.

Advocate7.

and necessary action.
b/AaA

/

no rb-
(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: qB( c4 Ioc IRGILP Dated: 2% 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Sandeep Singh Katoch
S/O Shri Shadi Lal
R/O Shiv Nagar, Udhampur

vide Notification No. 1278 of 2024/RG/LP dated 25.07.2024 has been

declared as Absolute/Final

By Order

M)
kstrar J\dministr

No:

Cop

a RG/LP011+

y forwarded to e

Principal Distril
Secretary, Bar Council

Dated: 2'/ .03.2025

1

2
3.

4
5.

6.

7

and Sessions Judge, Udhampur
of India, New Delhi

Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Udhampur
CPC e-Courts High Court of J&K and Ladakh, S}inagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Sandeep Singh Katoch, Advocate

. .. ...for information and necessary action.

(Registrar Administra;ion)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

N,: '?dG q/ D.Q';- /RG/LP D,t,d, ay. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour o'

Mr. Anil Sharma
S/O Shri D.C Sharm

R/O House No.340, Sector-F, Sainik Colony, Jammu

vide Notification No. 1205 of 2024/RG/LP dated 23.07.2024 has been

declared as Absolute/Final

By Order
Itf

/a'
(R6gistrar Administration)

D a (e d= bI= B 0 3 a 2 0 2 5 @ 1(1bU MNo: /<79{-9\ RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge1 Jammu
Secretary, Bar Council of India, New Delhi
Managerl Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Anil Sharma, Advocate

. . . . .. for information and necessary action.

=If
,-,' \ / Gro'
(Registrar Administration)

oral

U’ pv'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: ':td? O/T'2 sf /RG/LP Dated: a. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Roheena Banday
D/O Shri Mob(I Saleem

R/O Mohalla Nagri Near Nagri Masjid, Doda, Tehsil & District Doda

vide Notification No. 1014 of 2024/R(,/LP dated 31.05.2024 has been

declared as Absolute/Final

By Order

',. '
(Registrar Administration)

D,t.d:b.I ..,.,.„ &U M’ISIS>- be RGJLP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge1 Bhaderwah
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association. Doda

R:Eg;Pa?=:?b£ljgr Court of J&K and Ladakh, Srinagar for uploading on

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Roheena Banday, Advocate

. .. ... for information and necessary action.

/-)

(Registrar Administration)

P b<
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: gOg '4%.bb /RG/LP Dated: 21 03.2025

Provisional admission as an Advocate, granted under the Advocates
Act, 1961 in favour of:

Mr. Kanav Rattanpal
S/O Shri Rajinder Kumar Sharma
R/O W•no•7 near GGMS Mahanpur, Tehsil Mahanpur, District Kathua.

vide Notification No. 159 of 2023/RC,/LP dated 13.02.2023 has been

declared as Absolute/Final.

By Order

%hEB
_„/===:WD""’[P./ sF IS')' \a< _RG/t#

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi

yi:gReg'e:oZELn£U£nt Pressl Jammu for publication in the next issue of
President, District Court Bar Association Kathua

th::fi;:?:EsbsVte.h Coun of J&K and Ladakh’ Jammu for uploading on

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same
Mr. Kanav Rattanpal, Advoc..,ate

- '-...for information and necessary action.

(,==;;.
&b/ bt
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: W
/

'%'D\* /RG/LP Dated:29. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Shoket Ali
S/O Shri Mushtaq Ahmad
IUO Lassana, Tehsil Surankote, District Poonch

vide Notification No. 125 dated 07.04.2017 has been declared as

Absolute/Final.

By Order J

!##’b’faP) ' VJ

„„„=:'::::'N"';'"ANo:

Cop

1

2

3.

f 6 - S RG/LP

y forwarded to

Principal Distri
Secretary ,
Manager, lent
Governmel e
President

ct and Sessions Judge, Poonch
Incil of India. New Delhi

Press, Jammu for publication in the next issue of

4
5.

6.

7

Court Bar Association, Poonch
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Shoket Ali, Advocate

. .. ...for information and necessary action .

f/-)
(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: 'IIe a} Q. Vb /RG/LP Dated: 27. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Farid Ahmed Khan
S/O Shri Mohd Shabeer Khan
R/O Thera Topa, Tehsil Mendhar, Distt. Poonch

vide Notification No. 45 dated 06.04.2017 has been declared as

Absolute/Final

By Order

Haoa
Iministration)(Registr=

I';i <) - Go RG/LP Dated: >-V .03.2025

Copy fOIwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Poonch
Secretary, Bar Council of India, New Delhi
Managerl Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Poonch

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Farid Ahmed Khan, Advocate

. . . . .. for information and necessary action.

-,.
(Registrar Administration)

tv M'
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HIGH COI,_JRT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No, '161 ey I ob~>- /RG/LP Dated:z'7. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour

Mr. Rohit Kumar
S/O Shri Raj Kumar
IUO Village Kahila, Tehsil Bhaderwah, Distt. Doda

vide Notification No. 1082 dated 10.01.2020 has been declared as

Absolute/Final .

By Order

_. #39'
(Registrar Administration)

.,„„.L'.03.2025 P bfNo:

Cop

1

2
3.

/ forwarded to e

the next issue of
e

Court Bar Association. Doda

REg; F) u iibnH: g

h Court of J&K and Ladakh

Incharge Chief Librarian, High Court Wing Jammu/Srina£

and Sessions Judge, Bhaderwah.
Incil of India, New Delhi.

lment Press, Jammu for publication in

4
5.

6.

7

Srinagar for uploading on

ar for information
and also keeping record of the same.
Mr. Rohit Kumar, Advocate

. . . ...for information and necessary action.

a
(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: qq
in

o? 2.>\ /RG/LP Dated:2'/. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour o

Mr. Pranav Mahajan
S/O Shri Sandeep Mahajan
R/O 14/P Sector 1-A Trikuta Nagar, Tehsil Babu, District Jammu.

vide Notification No. 647 of 2022 /RG/LP DATED 30.05.2022 has been

declared as Absolute/Final

By Order
aIr

,dministra
/

(Registr;T

N,: /S-}£)' RG/LP Dated: By .03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi. ,

Managerl Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Pranav Mahajan, Advocate

. .. ... for information and necessary action.

vl
OhP So;5

inistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

/RG/LP Dated:2'1. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Shivani Devi
D/O Shri Som Nath

R/O Khanpur Bhawan, Gole Gujral Camp, Tehsil Jammu West, Jammu

vide Notification No. 2005 of 2023/RG/LP dated 12.09.2023 has been

declared as Absolute/Final

By Order

#minjqt;ntinnl

No: 1<-7%' QD RG/LP D,t,d,&....L.03.2025
Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge1 Jammu
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu

CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Shivani Devi , Advocate

. .. ...for information and necessary action.

(Registrar Administration)

©k W'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No:
/'

(lq' w>\ /RG/LP Datedd 2 y. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Ashish Sharma

S/O Shri Sanjeev Kumar Sharma
HO H.No.339/A, Central University Road Suchani Tehsil Vijaypur, District
Samba

vide Notification No. 1821 of 2022/RG/LP dated 11.11.2022 has been

declared as Absolute/Final.

By Order

No: /<let- D RG/LP Dated: T\1 .03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Samba
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association. Samba
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Ashish Sharma, Advocate

. .. ... for information and necessary action.

)

egjstrar Administrati
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HIGH COtRT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

NOTIFICATION

No: qq< bOb'\c /RG/LP Dated: b% 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Tarun Kumar Solan
S/O Shri Ashok Kumar
WO Krishna (JaH, Panthal Road W.No.3,Tehsil Katra, District Reasi.

vide Notification No. 2017

declared as Absolute/Final.

By Order

of 2022/RG/LP dated 14.11.2022 has been

(Edi„ha== b011)
//

6N„ 1{/'tag- qU RG/LP D,t,d: t-1 .03.2025

Copy forwarded to the:

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Reasi
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President. District Court Bar Association, Reasi
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Tarun Kumar Solan, Advocate

. . ....for information and necessary action.

NHA

ba
linistratiegjstra im



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

//
No: 'iS /RG/LP Dated: ltd. 03.2025202)

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour

Mr. Ajay Deep Singh Pawar
S/O Shri Devinder Singh Pawar
nO VPO (Jandharwan, Tehsil Akhnoor, District Jammu

vide Notification No. 1823 of 2022/RG/LP dated 11.11.2022 has been

declared as Absolute/Final.

By Order

n. L/JMSCiiS
(Registrar Administration)

FNo: I $}qC - 8.; RG/LP Dated: 2\{ .03.2025 bY"
Copy forwarded to the: -

4

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Jammu.
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on

1

2
3.

the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Ajay Deep Singh Pawar, Advocate

. .. ... for information and necessary action.

I

dda?(Registrar
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: q 97 dZ.b-' /RG/LP Dated, ,'I 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Zaffer Iqbal
S/O Shri Mohd Sharief
R/O Village Chandak, Tehsil Haven, District Poonch

vide Notification No. 2134 of 2023/RG/LP dated 28.09.2023 has been

declared as Absolute/Final

By Order

(Reg;stra'; inistration)

No: /\'Qo y - De RG/LP Dated: LL.03.2025
Copy forwarded to the:
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge1 POOnCh
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association. Poonch

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website. – ' -
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Zaffer Iqbal, Advocate

. ..... for information and necessary action.

b
Administration)

/-)
(Registrar

b" pr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: 998 bC>>\ /RG/LP Dated: by 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

D/O Shri Bhadar Singh
R/O Muthal Alinbass, Tehsil Pogal Paristan, District Ramban

Ms. Seemran Devi

vide Notification No. 297 of 2023/RG/LP dated 14.02.2023 has been

declared as Absolute/Final.

By Order

a
(Registrar Adxninistration)

No:

Cop

oe - ).\

/ forwarded to the
Dated: Z''b,03.2025

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ramban
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Seemran Devi , Advocate

. .. ... for information and necessary action.

yP-)

(Registri'F
g)C)

tinistration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: qqaJ &# I.b~\ /RG/LP Dated: bb . 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Pratigia Balwal
D/O Shri Tilak Singh
R/O Neera, Tehsil & District Ramban

vide Notification No. 104 of 2022/RG/LP dated 24.02.2022 has been

declared as Absolute/Final

By Order

)
dministration)

(LL/ Wr
(RegistraT

No: 1';ell ->> RG/LP Dated: U .03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association. Ramban

CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Pratigia Balwal, Advocate

. ..... for information and necessary action.
I

.-,. La%
(Registrar Administration)

CL h'
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HIGH COURT OF JAMMU & K\SHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: juDo
fP

20 Lb /RG/LP Dated:29. 03.2025

Provisional ad lission as an Advocate, granted under the Advocates

Act. 1961 in favour o

Mr. Azmatullah
S/O Shri Pervaiz Ahmed Parihar
R/O Village Kumate, Tehsil Rajgarh, District Ramban.

vide Notification No. 902 of 2022/RG/LP dated 27.07.2022 has been

declared as Absolute/Final

By Order

r)
(Registrar t4dministra{ion)

FI? IC:111i / L P JIrIIIII) a ( e d : A B 0 3 A 2 O 2 5 1r&LIL prNo: 1 geT=>-i'
Copy forwarded to t

1

2
3.

4
5

6.

7

Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Ramban
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Azmatullah, Advocate

. .. ... for information and necessary action.

a
istrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: 1.'D ,
f

ID dL1 _/RG/LP Dated:)V. 03.2025

Provisional ad lission as an Advocate, granted under the Advocates

Act, 1961 in favour o

Mr. Sanjog Khatri
S/O Shri Parveen Khatri
R/O 19/A 2nd Extension Gandhi Nagar Jammu, Tehsil & District Jammu

vide Notification No. 1022 of 2022/RG/LP DATED 28.07.2022 has been

declared as Absolute/Final

By Order

No: /fe 3D - 3 e RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Sanjog Khatri, Advocate

. .. ...for information and necessary action.

ion)

MP
lstrar Adm

aPp

nistra1
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: r Dob q/2029 /RG/LP Dated:2t/. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Shahid Choudhary
S/O Shri Yusuf Khan
R/O Chack Sajjan, Ward No.05,
Tehsil & District Kathua

vide Notification No. 650 of 2021/RG dated 05.07.2021 has been declared

as Absolute/Final

By Order g

hrV4pz

_, \ /+M'i'
(Registrar Administration)

I111z y a o L io 2 5 hf+No: /{8 ) }- \X<a RG/LP

Copy forwarded to the:

Dated:

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kathua
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kathua
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Shahid Choudhary, Advocate

. .. ...for information and necessary action.

\PP

n. \D/{
(Registrar Administration)

b hr'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bai Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: looS ry TeLV/RG/LP Dated:bY . 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Chetan Sharma
S/O Shri Banarsi Lal Sharma
R/O Village Gorar, Panchayat Sainth, Mohalla Rishi Colony, Tehsil Khour,
District Jammu

vide Notification No. 2106 of 2023/RG/LP dated 26.09.2023 has been

declared as Absolute/Final.

By Order J

.-.

' ”“U""“xP
Dated: bY .03.2025No: i<e \A\\ - Co RG/LP

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Jammu
CPC e-Courts High Court of J&K and Ladakh, Srinagar for uploading on
the official website

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Chetan Sharma, Advocate

. . . . ..for information and necessary action.

)

..' \ r
(Registrar Administration)

bb M'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  i-i 1) /RG/LP Dated:  24.  03.2025 

Provisional admission as an Advocate, granted under the Advocates 

Act, 1961 in favour of: 

Mr. Mohammad Murshid Rashid 
S/O Rashid All Dar 
RIO Sulmatpora Brinjan, Chadoora, Budgam 
A/P Syedabad Colony Sheikhpora Tehsil & District Budgam 

vide Notification No. 2218 of 2O24IRGILP Dated 10.09.2024 has been 

declared as Absolute/Final. 

By Order 

(Registrar Administration) 

No:   I 8c t S  RGILP Dated: .03.2025 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Jammu for publication in the next issue of 

Government Gazette. 
4. President, District Court Bar Association, Budgam 
5. CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohammad Murshid Rashid, Advocate 

for information and necessary action. 

ft-0  
(Registrar Administration) 

V 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: lou $ ry IDa Sf /RG/LP Dated: av. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of: '

Ms. Shimaila Jahan Been

D/O Sh. Muzaffer Shuja
R/O H.No.22, Lane No.2, Qayoom Colony, Rawalpora, Chanapora / Natipora,
Srinagar

vide Notification No. 1997 of 2023/RG/LP Dated 12.09.2023 has been

declared as Absolute/Final.

By Order
\

f)'
(Registrar Administration)

Fw
No: 1 (ase - du RG/LP Dated: L\V .03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association1 Srinagar
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website. '
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Shimaila Jahan Been, Advocate

. .. ...for information and necessary action.

uP/

-. \ +n
'““''’“"'"'"'“"" Br

\\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: /..6 dJ >DD<– /RG/LP Dated:2',. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Idrees Ahmad Mir
S/O Gh Nabi Mir

R/O Bumthan Mirbazar, Mir Mohalla, Tehsil & District Anantnag

vide Notification No. 1900 of 2023/R(,/LP Dated 11.09.2023 has been

declared as Absolute/Final.

By Order
w.e

rO ' \ ' ya;YrIT
(Registrar Administration)

h)I1)/6+

No: J S’2 62 / 7 S RG/LP Dated: 29 .03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Anantnag
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Anantnag
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Idrees Ahmad Mir, Advocate

. .. ...for information and necessary action.
)

r)'
(Registrar Administration)

&f,
'---_



4

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: 1.' 1 q DeLI/ /RG/LP Dated:=',. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Zahid Bashir Bhat
S/O Bashir Ahmad Bhat
R/O Yangoora, Shalpora, Tehsil Lar, District Gander-bal

vide Notification No. 3092 of 2024/R(,/LP Dated 16.12.2024 has been

declared as Absolute/Final

By Order

r)
(Registrar Administration)

ty'f'
1;f3:+\'- Qo RG/LP

Copy forwarded to the:

Dated: L-L.03.2025

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Ganderbal
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, (,anderbal
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Zahid Bashir Bhat, Advocate

. .....for information and necessary action.

r)'
(Registrar Administration)

bN/ f//
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: / Dye .4 > By, /RG/LP Dated:Ly. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Irfan Majeed Teeli
S/O Abdul Majeed Teeli
R/O Khayar Goripora, Tehsil Pahalgam, District Anantnag

vide Notification No. 1893 of 2023/RG/LP Dated 11.09.2023 has been

declared as Absolute/Final.

By Order

rD'
(Registrar Administration)

tX,q’
No: Ibn e/ - 8> RG/LP

Copy forwarded to the:

Dated: i 'L.03.2025

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Anantnag
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Anantnag
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Irfan Majeed Teeli, Advocate

. .....for information and necessary action.
I

r)'
(Registrar Administration)

M'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: /o.9 r/ >Dy; /RG/LP Dated: IY. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Nasir Ud Din Wani
S/O Mohammad Shafi Wani
R/O Wani Mohalla, Hanjiwera Bala, Tehsil Pattan, District Baramulla

vide Notification No. 1135 of 2023/RG/LP Dated 03.06.2023 has been

declared as Absolute/Final

By Order
,)aIT

##

Iministrbbon)
'r/

bli

In)
(Registr-M

No:}c8 eg, al U RG/LP D,t,d, 2'7 .03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Baramulla
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Nasir Ud Din Wani, Advocate

. ..... for information and necessary action.

r)'
(Registrar Administration)

H’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: /./. 1'] >DL-i /RG/LP Dated:29.03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Aiman Hamid
D/O Abdul Hamid Bhat
R/O Govt. Housing Colony,
Srinagar

Baghi Mehtab, Tehsil Chanapora, District

vide Notification No. 75 of 2023 /R(,/LP Dated 10.02.2023 has been declared

as Absolute/Final

By Order )

r, . \ //mMr
(Registrar Administration)

bP
IS $cif' qD/ RG/LP Dated:2~r .03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge1 Srinagar
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar
CPC e-9ouns High Court of J&K and Ladakh1 J-ammu for uploading on
the official website. ' -

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same
Ms. Aiman Hamid, Advocate

. .....for information and necessary action.
)

'cAFc
FaO;If

Ldministration)
/Py

(RegistraT

W'
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/

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: /O/J 4 > Dx- _/RG/LP Dated:IV. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Mudasir Ali yatoo
S/O Ali Mohammad Yatoo
R/O Bandzoo, Arampora, Tehsil & District Pulwama

vide Notification No. 45 of 2019 dated 13.06.2019 has been declared as

Absolute/Final

By Order

a'
(Registrar Administration)

b&'
No, 1 (ICD- 6€ RG/LP Dated: L .03.2025

Copy forwarded to the: -
1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge1 Pulwama
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Pulwama
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Mudasir Ali Yatoo, Advocate

. ..... for information and necessary action.
)

rP)
(Registrar Administration)

IMe
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

F
/RG/LPa/\ Dated: IV. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Sahir Ayoub
S/O Mohd Ayoub Hajam
R/O Wahipora, Tehsil Litter, Distt. Pulwama

vide Notification No. 952 of 2019/RG/LP Dated 22.11.2019 has been declared

as Absolute/Final

By Order

f)
(Registrar- K&ninistr

/;9 Og -IS; RG/LP D,t,d, ttl .03.2025

Copy forwarded to the: -
1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Pulwama
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Pulwama
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Sahir Ayoub, Advocate

. .. ... for information and necessary action.

-.L
“'’;'"'"'"'"';'"'Ev'

B
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

+ + +

NOTIFICATION

No: /o/3 oZ 2D>\n /RG/LP Dated:tV. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Umar Manzoor
S/O Manzoor Ahmad Sheikh
WO Cheki Wanihuma, Tehsil & District Anantnag

vide Notification No. 2411 of 2024/RG/LP Dated 13.09.2024 has been

declared as Absolute/Final.

By Order

rny
(Registrar Administration)

b,f
No.' 1Cq lb- i> RG/LP Dated: 2\i .03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Anantnag
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Anantnag
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Umar Manzoor, Advocate

. .. ... for information and necessary action.
I

,f
r)'

(Registrar Administration)

V$
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: IO\\4 ag yyy\ /RG/LP Dated: IV. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Haadee Amin
D/O Mohammad Amin Bhat
R/O Govt. Housing Colony Ompora, Tehsi & District Budgam

vide Notification No. 7440 of 2021/R(,/LP Dated 12.08.2021 has been

declared as Absolute/Final

By Order

PP

strar AdminiJt ba

No: ALRG/LP Dated: 21 .03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Budgam
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Budgam
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Haadee Amin, Advocate

. .....for information and necessary action.
I

‘
rny

(Registrar Administration)

>rf

I
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: tot( u+ 2Db',- /RG/LP Dated: Pd. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Irshad Ahmad Shah
S/O Muhammad Akbar Shah

R/O Agri-I(alan, Shah Mohalla, Pattan, District Baramulla

vide Notification No. 1039 of 2021/RC/LP Dated 14.09.2021 has been

declared as Absolute/Final.

By Order nO!

##lcMf)'
(Registrar– .dministration)

PP
N„ t(q% -'bC RG/LP D,t,d: L„L.03.2025

Copy forwarded to the: -
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Baramulla
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Baramulla
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Inc.harge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Irshad Ahmad Shah, Advocate

. . . . . .for information and necessary action.

_. L/
I

(Registrar Administration)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: lo\to aJ z.} s ' /RG/LP Dated:2 V. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Kaisar Iqbal Mi
S/O Mohammad Iqbal Mir
R/O Hum Shali Bugh Yaripora, Muqdam, Tehsil Yaripora, District Kulgam

vide Notification No. 964 of 2022/RG/LP Dated 27.07.2022 has been declared

as Absolute/Final.

By Order

/0’
(Registrar Administ

K:zi-
ration)

hP6

No:

Cop
1

2
3.

£'3 3' 'LRG/LPenIn D,t,d, Z'l .03.2025

y forwarded to the

;essions Judge, Kulgam
of India. New Delhi
Press, Jammu for publication in the n

Irt Bar Association, Kujgam
CPC e-Courts His

the official we

Incharge Chief Librarian
and also keepi
Mr. Kaisar Iqbal

formation

:if
Kinistration)(Registr:

iXt issue of

4
5.

6.

7

h Court of J&K and Ladakh, Jammu for uploading on

High Court Wing Jammu/Srinagar for information
record of the same.
Mir, Advocate

and necessarv action

aF--- $),('
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: FoII eg 2D}SF /RG/LP Dated: L'Z 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Murtaza Nasir
S/O Late Assadullah Bhat
R/O Peer Bagh Green Avenue Sector – B, District Srinagar

vide Notification O© 1936 of 2023/RG/LP Dated 11.09.2023 has been

declared as Absolute/Final.

By Order ,F; BrW)
ami istration)

Y'r- hP
/Cq qH, fb

Copy forwarded to the: .

Dat,d, Z-7 ,03.2025

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Murtaza Nasir, Advocate

. .... .for information and necessary action.

(RegistrhF# T;;inistra lion)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: \ D\(? qIng _/RG/LP Dated:It/. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Farah Jan
D/O Bilal Ahmad Dar
R/O Qalamdan Pora, Fateh kadal,Tehsil-Srinagar South, District-Srinagar

vide Notification No. 577 of 2022/RG/LP Dated 27.05.2022 has been declared

as Absolute/Final.

By Order J

dj;ar)
(Re:

Or bY'
1 (q S'1 - 5> Dated: 2\l .03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette .
President, J&K High Court Bar Association, Srinagar
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Farah Jan, Advocate

. . . . . .for information and necessary action.

eRaT
Administration)(Registrar

b’



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No:
//

/RG/LP Dated:2'/. 03.2025LO D\\

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Junaid Ul Muzzafar
S/O Muzzafar Ahmad Wani
R/O Babhara Pulwama Tehsil & District Pulwama

vide Notification 0+ 2185 of 2023/RG/LP Dated 28.09.2023 has been

declared as Absolute/Final.

By Order

#ba
:dministration)

J

ty{

/A)

(Registrar-

N„ I;Gt(Gr Gq RG/LP O,I,d;bY ..03.2025

Copy forwarded to the: -
1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Pulwama
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, District Court Bar Association, Pulwama
cpc, e_courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Junaid Ul Muzzafar, Advocate

. . ... .for information and necessary action. I

\IS

NB>f
(£L'istrar Administration)

F'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No:
/#

;O>O "#2'”' _/RG/LP Dated:29. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Roohi Handoo
D/O Gh. Mohi Din
R/O 31, New Colony Nigeen, Mirzabagh Hazratbal, Tehsil Srinagar North,
District Srinagar

vide Notification No. 1987 of 2023/RG/LP Dated 12.09.2023 has been

declared as Absolute/Final.

By Order
/J

r+)'
(Regi

No: Iq cSd ) ) RG/LP Dated: a=03.2025
Copy forwarded to the: -
1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Association, Srinagar
CPC e-courts High Court of J&K and Ladakh, Jammu for uploading on

the official website
Inc,harge Chief Librarian1 High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Roohi Handoo , Advocate

for information and necessary action.

:Wfd-'\
(Registr}I' mlinistratiqn)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961 )

+ + +

NOTIFICATION

No: lc291 al aDD',/ /RG/LP Dated: 2% 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Humarah
D/O Abdul Gani Naiar
IUO 106 Wani Mohalla/Mazhama Tehsil Magam District Budgam

vide Notification ro. 2554 of 2023/RG/LP Dated 09.11.2023 has been

declared as Absolute/Final.

By Order CAB
mr jLI)j/a'

(Registrar Administration)

M'
No: ICq-+)- -'}g RGILP Dated : L LI ,03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette .

President, District Court Bar Association, Budgam
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for informatlon
and also keeping record of the same.
Ms. Humarah, Advocate

. . . . . .for information and necessary action.

d-'b

(Registrar Administration)

W'a
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Acts 1961)

+ + +

NOTIFICATION

No: lo92 q 2oLV _/RG/LP Dated:1'l . 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Maryam
D/O Tahseem Bashir Balti
R/O House No.213, Firdous Colony, Upper Soura, Buchpora Tehsil Eidgah
District Srinagar

vide Notification No. 2558 of 2023/RG/LP Dated 09.11.2023 has been

declared as Absolute/Final.

By Order
J

‘

listration)(Registrar Admi
Ci

N,; /S'q gi /8C RG/LP Dated: Iq .03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette .

President, J&K High Court Bar Association, Srinagar
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Inc,harge Chief Librarian1 High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Maryam, Advocate

. .... .for information and necessary action.

(kegistrar Administration)
On W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: lol?> 4_ 2,,a ' /RG/LP Dated:iV. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Shahiqah Shakil
D/o Shakil Ahmad Shakil
R/O Narbal, Budgam, Tehsil Narbal, District Budgam

vide Notification No. 696 of 2022/RG/LP Dated 30.05.2022 has been declared

as Absolute/Final.

By Order
rd)

r)
(Registrar Administratjon)

N„ / Sq Bb-cb RG/LP D,t,d,1£ .03.2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette .
President, District Court Bar Association, Budgam
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Chief Librarian1 High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Shahiqah Shakil, Advocate

. . ... .for information and necessary action.
I

,P-
CAr

ard)r
stration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1 961)

+ + +

NOTIFICATION

No: /dIg 4_ ,.>b' /RG/LP D,t,d,2.f. 03.2025

Provisional admission as an Advocate1 granted under the Advocates

Act, 1961 in favour of:

Ms. Sabreena Hassan
D/O Ghulam Hassan Jahara

R/O Brenwar, Tehsil Chadoora, District Budgam

vide Notification No. 681 of 2022/RG/LP Dated 30.05.2022 has been declared

as Absolute/Final

By Order
I

\ a/'-) ' vr \ 1

(Registrar Administration)

')r Pf
Dated: B ,03.2025No: /S/? q 3 '-95 RG/LP

Copy forwarded to the: -

1

2
3.

4
5.

6.

7,

Principal District and Sessions Judge, Budgam
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Budgam
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Sabreena Hassan, Advocate

. ,... .for information and necessary action.

qH'
'rar Administration)

br
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: /c'2g' d >„b,r /RG/LP Dated:U . 03.2025

Provisional admission as an Advocate, granted under thI

Act, 1961 in favour of:

Advocates

Ms. Iqra Gulzar
D/O Gulzar Ahmad Handoo
R/O Nowapora, Khanyar, Tehsil Khass, District Srinagar

vide Notification No. 1904 of 2023/RG/LP Dated 11.09.2023 has been

declared as Absolute/Final.

By Order ‘
fa ’ \_Zr 1 '

(Registrar Adrninistration)
P by

N„ 16DOO, oG RG/LP D,t,d, 2'q ,03.2025

Copy forwarded to the: -

1

2

3.

4
5-

6.

7

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press1 Jammu for publication in the next issue of
Government Gazette.
President, J&K High Court Bar Associationl Srinagar
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on

the official websitl
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for informatlon
and also keeping record of the same.
Ms. Iqra Gulzar, Advocate

for information and necessary action.

_,. v#:$'1f
(Registrar Administration)

q

br’:/

%/6"
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act9 1961)

+ + +

NOTIFICATION

I 'RG g_ z.=~- /RG/LP Dated:ly. 03.2025

Provisional admission as an Advocate1 granted under the Advocates
Act, 1961 in favour of:

Ms. Nahida Mohi Ud Din
D/O Gh Mohi Ud Din Malik
R/O Khumeriyal Lolab, Tehsil & District Kupwara

vide Notification No. 1956 of 2023/RC,/LP Dated 11.09.2023 has been

declared as Absolute/Final

By Order

r)'
(Registrar Administration)

“'*-– kv
Dated: b,03.2025RG/LP

Copy forwarded to th

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette .
President, District Court Bar Association, Kupwara
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.

I

Jr

Ms. Nahida Mohi Ud Din, Advocate
. . . , . .for information and necessary action.

r)
(Registrar Administration)

!.ifSrs 'by-
br

Pr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

loD :t o+ 2,}\- /RG/LP Dated:29 ,2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Ishrat Bashir Lone
D/O Bashir Ahmad Lone
R/0 Darpora Lolab, Doni Mohalla Darpora, Tehsil Lalpora,

11.09.2023

District
Kupwara

vide Notification No. 1983 of 2023/RG/LP Dated has been

declared as Absolute/Final

By Order
bAx

W-

ration)
f)

(RegistrafKdminist

No: if \h – to RG/LP D,t,d, 2\{ .03.2025

Copy forwarded to thI

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kupwara
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Kupwara
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Ishrat Bashir Lone, Advocate

. ... . .for information and necessary action.
bNP

mus-
(kegistra> Aa=linistration)



25

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: It>2G '# ZeDV /RG/LP Dated:Iq. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Fayeeqa Nazir
D/O Nazir Ahmad Da

R/O Sathu Baghwanpora,
Srinagar

Barbarshah Tehsil Srinagar (South), District

vide Notification No. 1855 of 2022/RG/LP Dated 11.11.2022 has been

declared as Absolute/Final

By Order J

I rry \-/ II
(Registrar Administratjon)

'>- b’
No: IAc>21 - 1 RG/LP Dated: 2\t .03.2025

Copy forwarded to th
1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K High Court Bar Association, Srinagar
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Fayeeqa Nazir, Advocate

. . . . . .for information and necessary action.

r)'
(Registrar Administration)

IM(
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

PH

No: 1629 a7 lou /RG/LP Dated:21/. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of

Mr. Gazanfar Rashid
S/O Abdul Rashid Malik
R/O Hayan Tehsil Trehgam District Kupwara

vide Notification No. 2296 of 2024/RG/LP Dated 11.09.2024 has been

declared as Absolute/Final

By Order he
. \,,'.,....,,'/;,'fl
,istrar Administra

I

No.. 1tole- 3\ RG/LP Dated: ILI .03.2025

Copy forwarded to th

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Kupwara
Secretary, Bar Council of India, New Delhi.
ManageF, Government Press1 Jammu for publication in the next issue of
Government Gazette.
President. District Court Bar Association, Kupwara
cp(.-/ e_(...,ourts High Court of J&K and Ladakh, Jammu for uploading on

the official websit
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for informatlon
and also keeping record of the same.
Mr. Gazanfar Rashid, Advocate

. ... . .for information and necessary action'

,

(Registrar Administratiqn)
he’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

N,: lo3& a/ to-'f /RG/LP D,t,d:bY. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Binish Mushtaq
D/o Mushtaq Ahmad Sheikh
R/o Budoo Bagh, Tehsil Khanyar, District Srinagar.

10.09.2024 has beenvide Notification No. 2244 of 2024/RG/LP Dated
declared as Absolute/Final.

By Order
)bf

fO'
(Registrar A' ministration

No: /dogs /\A\ RG/LP Dated: 2,':LL.03.2025

Copy forwarded to the: -

1

2

3.

4

5.

6.

7.

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette .

President, J&K High Court Bar Associationl Srinagar
c/pc e_courts High Court of J&K and Ladakh, Jammu for uploading on

the official websitl
Inc.harge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Binish Mushtaq, Advocate

. . . . . .for information and necessary action.
I

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: /03/
//

/RG/LP4 %ub\ Dated:2q . 03.2025

Provisional adI lission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Mohd Shafi Shah
S/O Ab. Gani Shah

R/o Kanihama, Tehsil magma, District Budgam

vide Notification No. 108 of 2024/RG/LP Dated 20.02.2024 has been declared

as Absolute/Final.

By Order

WIi>f
,tration)

Pa
(Registrar7F mini

-Uf? RG/LPNo Dated:2 ..L.03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Budgam
Secretary, Bar Council of India, New Delhi.
Manager1 Government Press, Jammu for publication in the next issue of
Government Gazette .

President, District Court Bar Association, Budgam
cpc e_courts High Court of J&K and Ladakh, Jammu for uploading on

the official websitl
In(.harge (../hief Librarian1 High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Mohd Shan Shah, Advocate

. . ... .for information and necessary action.
I

r)
(Registrar Administration)

W
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates AeG 1961)

+ + +

NOTIFICATION

9}} # Pa /RG/LP Dated: /g. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Salba Jan

D/O Mohammad Yousuf Ahanger
R/O Gojwara Khaar MohaIla Tehsil Khanyar District Srinagar

vide Notification No. 2871 of 2023/RG/LP Dated 272.2023 has been declared

as Absolute/Final.

By Order S

'. \ /”'
(Registrimdministration)

b“
/9 .03.2025No: Ilt+b)' RG/LP Dated:

Copy forwarded to th

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
.Manager, Government Press, Jammu for publication in the next issue of
Government Gazette .

President, J&K High Court Bar Association, Srinagar
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Salba Jan, Advocate

. . . . . .for information and necessary action.

.-, ' f
(Registrar Administration)

7v©
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: lo / zo26- /RG/LP Dated:29. 03.2025

Provisional ad lission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Shakir Ahmad Nengroo
S/o Gh Mohd Nengro1
R/o Bunpora Krandigam, Tehsil Bijbehara, District Anantnag

vide Notification No. 2369 of 2024/RC/LP Dated 12.09.2024 has been

declared as Absolute/Final.

By Order
RidEr

vP

(IG}istrar\XMinistrati Jn)

No: /io Llq – ke RG/LP Dated : b_-03.2025
Copy forwarded to th

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag
Secretary, Bar Council of India, New Delhi.
Manager1 Government Presst Jammu for publication in the next issue of
Government Gazette .
President. District Court Bar Association, Anantnag
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for informatlon
and also keeping record of the same.
Mr. Shakir Ahmad Nengroo , Advocate

for information and necessary action.

/0
egjstrai

#
Mnistrat
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: /'33 a T\sDf- /RG/LP D,t,d,/9. 03.2025

Provisional admission as an Advocate1 granted under the Advocates

Act, 1961 in favour of:

Ms. Rasiqa Rashid
D/O Abdul Rashid Da

R/O Dar Mohalla Urpash, Tehsil & District (,anderbal

vide Notification No. 2355 of 2024/RG/LP Dated 12.09.2024 has been

declared as Absolute/Final

By Order

PPy
(Registrar Administration)

:+ W
roS-( _ g:No RG/LP Dated: 21.03.2025

Copy forwarded to the: -
1

2
3.

4
5.

6

7

Principal District and Sessions Judge, Ganderbal
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

President, District Court Bar Association, Ganderbal
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on

the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Rasiqa Rashid, Advocate

. .... .for information and necessary action.

r)
(Registrar Administration)

M'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

N„ J_,J? a bB-',( /RG/LP Dated,2t/. 03.2025

Provisional ad lission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. IVadeem Ahmad Dar
S/o Bashir Ahmad Dar
R/o Dar IWohalla Pazipora, Tehsil & District Kupwara

vide Notification No. 2346 of 2024/RG/LP Dated 12.09.2024 has been

declared as Absolute/Final

By Order

ist

,V-A

LM->du
[ministration)

}wf
No: /d RG/LP Dated: 2 y .03.2025

Copy forwarded to t

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Kupwara
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Kupwara
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Nadeem Ahmad Dar, Advocate

. .. ... for information and necessary action.

r)
(Registrar Administration)

(>A W



33

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: /o3t/ g 2 ,bJ,F /RG/LP Dated:2Y. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Mohd Saifullah
S/O Ali Hussain
R/O Tyakshi, Tehsil Turtuk, District Leh

vide Notification No. 1901 of 2022/R(,/LP Dated 1.11.2022 has been declared

as Absolute/Final

By Order

Pa
(Registrar Administration)

& A,TO

/Vo. I CaLl, GS RGILP
Copy forwarded to the: -

Dated: 2 Ll .03.2025

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge1 Leh
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association. Leh
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Mohd Saifullah, Advocate

. . .... for information and necessary action.

in
(Registrar Administration)

Ivf’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: t c’b'’- d_ 26,L\x /RG/LP Dated:2 y. 03.2025

Act, 1961 in favour of:

Ms. Mehak Bashir
D/O Bashir Ahmad Khan

R/O Bagh-I-Mehtab, Tehsil Bagh-I-Mehtab, District Srinagar

Provisional admission as an Advocate1 granted under the Advocates

No.vide Notification 1108 of 2023/RG/LP Dated 02.06.2023 has been

declared as Absolute/Final

By Order A

.-> ' L /B);''M
(Regist ranLdministrltion)hr

No: Iaf)qD -'1 6 RG/LP

Copy forwarded to the: -

Dated: b_.03.2025

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Mehak Bashir, Advocate

. . .... for information and necessary actio

r)'
(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No:
/’

/RG/LP Dated:2'7. 03.2025>\

Provisional admission

dour of
as an Advocate, granted under the Advocates

Act, 1961 in fa

Ms. Bareeda Ashraf
D/O Mohammad Ashraf Shah

R/O Pinjoora, Tehsil & District Shopian

vide Notification No. 850 of 2023/R(,/LP Dated 10.02.2023 has been declared

as Absolute/Final.

By Order

r)'
(Registrar Administration)

AT"
Dated: }_.,L.03.2025No: la oil -83 RG/LP

Copy fOIwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Shopian
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Shopian
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official websit

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Bareeda Ashraf, Advocate

. .....for information and necessary action.

Hi:
)

/, ' \ ~$
(Registrari\dministration)

hf
_'PH
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: Jo
/Pa/0

2pbni__b)
> /RG/LP Dated:2 V. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Umi Ayman
D/O Tariq Ahmad Wani
R/O Zagigam wani Mohalla Tehsil Rajpora, District Pulwama

vide Notification No. 2412 of 2024/RG/LP Dated 13.09.2024 has been

declared as Absolute/Final

By Order )

f
'’-)'

(Registrar– Ldministration)

b\II@T?
No:

Cop

1

2
3

RG/LP Dated: 2.LL.03.2025
y forwarded to t

Principal Distril
Secretary, Bar Counc
Manager Goverr

tte
§II reVs= =1=f A i ::1 ::te
CPC e-Courts High
the official website
Incharge Chief L
and also keepi
Ms. Umi Aym 111aL 1[]1

for nformation

and Sessions Judge, Pulwama
I of India, New Delhi

ment Press, Jammu for publication in the next issue of

4
5.

6.

7

Court Bar Association, Pulwama
Court of J&K and Ladakh, Jammu for uploading on

brarian, High Court Wing Jammu/Srinagar for information
record of the same.

. Advocate

and necessary action.

,A“
(Registrar Administration)

A h
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

to$\ 42 1.on_<x /RG/LP Dated2y . 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Nidah Ali
D/O Ali Mohammad Dar
R/O Rawathpora, Tangmarg, Tehsil Tangmarg District Baramulla

vide Notification No. 111 of 2024/R(,/LP Dated 20.02.2024 has been declared
as Absolute/Final

By Order

,'--)'
(RegistraT .dministration)

APV
No: /6c>II - Z77 RG/LP D,t,d, 2Z.03.2025
Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla
Secretary, Bar Council of India, New Delhi
Managerl Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Baramulla
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website. - -
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Nidah Ali, Advocate

. .. ...for information and necessary action.

(Registrar Administration)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

In 4 294No _/RG/LP Dated: lq . 03.2025

Provisional ad lission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Sunobar Jan
D/O Ghulam Ahmad Ganaie

R/O Seer Jagir, Peth Seer, Tehsil Sopore, District Baramulla

vide Notification No. 242 of 2023/RG/LP Dated 13.02.2023 has been declared

as Absolute/Final

By Order

,.. lgb'“
(Registrar Administration)

(# b DvD

No: Jq ' 4 RG/LP Dated: E,03.2025
Copy forwarded to the: -

1

2
3

4
5.

6.

7

Principal District and Sessions Judge, Baramulla
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Baramulla
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Sunobar Jan, Advocate

. .. ...for information and necessary action.

r)'
(Registrar Administration)

%'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: loS
f’

) eZ\ /RG/LP Dated2Ll. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Yasmeena Mukhtar
D/O Mukhtar Ahmad Chopan
R/O Hariwatnoo Tehsil Tangmarg District Baramulla

vide Notification No. 2384

declared as Absolute/Final

of 2024/RG/LP Dated 13.09.2024 has been

By Order

MaWr
LdministraHon)

W
+Py

(Registrar-

/Got('7 - J oh RG/LP Dated: } UL .03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Baramulla
Secretary, Bar Council of India, New Delhi
Manager, Government Press, Jammu for publication in the
Government Gazette
President, District Court Bar Association, Baramulla
CPC e-Courts High Court of J&K and Ladakh. Jammu fI
the official website

Incharge Chief Librarian, High Court Wing Jammu/Srinagal
and also keeping record of the same.
Ms. Yasmeena Mukhtar, Advocate

. .. ... for information and necessary action.

next issue of

r uploading on

for information

r-)
(Registra} ilministrakion)

M'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: to
/

a,'v' _/RG/LP Dated:2 u. 03.2025

Provisional ad lission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Rameez Ahmad Shah
S/O Ab. Qayoom Shah
R/O Jadeed Mohalla Nera Bus stand Tehsil & District Baramulla

vide Notification No. 915 of 2024/RG/LP Dated 30.05.2024 has been declared

as Absolute/Final

By Order

\

istrar Administration)
C/M

N„ \G\ bS - I J RG/LP D,t,d, Z_,03.2025
Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Baramulla
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President. District Court Bar Association, Baramulla
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Rameez Ahmad Shah, Advocate

. .. ... for information and necessary action.

/- >' \ +-It
(Registrar Administration)

q&d'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: loS
/

'>' b /RG/LP Dated:2 Y . 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Wani Junaid Ayub
S/O Mohmmad Ayoub Wani
R/O Lane No. 05 Sector A Hamdaniya Colony Bemina Tehsil
Srinagar

lemina District

vide Notification No. 2381 of 2024/R(,/LP Dated 12.09.2024 has been

declared as Absolute/Final

By Order
)

(Kegfstrar Adminis

No:

Cop

S-' RG/LP,nIl++

y forwarded to the

Dated: 2 A .03.2025

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar
Secretary, Bar ;ouncil of India. New Delhi
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, J&K igh Court Bar Association, Srinagar
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Wani Junaid Ayub, Advocate

. .. ...for information and necessary action.

(Registrar Administration)
r)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: /oV
/

'b.tS /RG/LP D,t,d:/ d. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Iqra Nissar Dobhi
D/o Nissar Hussain Dobhi
R/o Al-Farooq Colony Anchidoora, Tehsil Anantnag, District Anantnag

vide Notification No. 2310 of 2024/RG/LP Dated 11.09.2024 has

declared as Absolute/Final

been

By Order

fa)'

(Registrar Administratjon)

M'
No: /6 r / 1 RG/LP D,t,d, 214 .03.2025

Copy forwarded to t

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Anantnag
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the
Government Gazette
President, District Court Bar Association, Anantnag
CPC e-Courts High Court of J&K and Ladakh, Jammu ft
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinaga
and also keeping record of the same.
Ms. Iqra Nissar Dobhi, Advocate

. .. ... for information and necessary action.

next issue of

r uploading on

for information

n . S
(Registrar Administration)

W'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: loU,
/r

/RG/LP DatedgV . 03On 2-) .2025

Provisional

Act,

admission as an Advocate, granted under the Advocates

1961 in favour of

Ms.
D/0
R/O Syed Colony Tarzoo, Sopore Tehsil Khoie District Baramulla

Sehrish Fatima
Abdul Rouf Shah

vide Notification No. 2402 of 2024/RG/LP Dated 13.09.2024 has been

declared as Absolute/Final

By Order

PSis
stration)

I

(Registrar Admin

csF–-'– A/l+
No:

Cop

1

2
3.

9 -)~; RG/LP

y forwarded to e

Principal Distri
8Secreta B.

Irt
CF) ligh
the :e

Inc brariar
and
IVls ma

for information

Dated: 29 .03.2025

and Sessions Judge, Baramulla
of India, New Delhi.

lment Press, Jammu for publication in the next issue of

4
5.

6.

Bar Association, Baramulla
Court of J&K and Ladakh, Jammu for uploading on

, High Court Wing Jammu/Srinagar for information
record of the same

, Advocate
and necessary action.

7

A

/ny

(Regist iM Irnrnrstration

b,X'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

N

admission

of

igund District Anantnag

\r
€Ae

ra-)

o: la .el/\c /RG/LP Dated:2 t/ . 03.2025

Provisional as an Advocate, granted under the Advocates

Act, 1961 in favour

Mr. Adil Hussain Da
S/O Reyaz Ahmad
R/O Kurigm Tehsil

vlde Notification No. 2545 of 2024/RG/LP Dated 23.10.2024 has been

declared as Absolute/Final

By Order
+

(Re£ist ramlministr'dtion)
\

% by
No.' 1£\2C9- 3- RG/LP Dated: 2.LL.03.2025
Copy forwarded to t

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Anantnag
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Anantnag
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Adil Hussain Dar, Advocate

. .. ... for information and necessary action.
>

vP
CAC

WB'if
Kaministration)

r)
(Registra}

Ivy’
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: loU'f TO >f /RG/LP Dated:ay . 03.2025

Provisional adI lission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Mehreen Altaf
D/o Altaf Hussain Beigh
R/o Razdoori Lane, Khawaja
Srinagar

Bazar Nowhatta, Tehsil Khanyar, District

vide Notification No. 2325 of 2024/RG/LP Dated 11.09.2024 has been

declared as Absolute/Final

By Order
Vb

'. L _/'“
(Registrar Administratjon)

Q'% @
No:

Cop

1

2

3.

- Lf 9 RG/LP Dated: 2 -L.03.2025

/ forwarded to the

Princip al District
CSecretary, Bar ounc

Manager Government
Government Gazette.
President. J&K H

Courts Hiah
the official web

Chief

IAI

-arlar

taf,

CPC e

Incharge
and also keep
Ms. Mehreen

for information

and Sessions Judge, Srinagar
I of India, New Delhi
Press, Jammu for publication in the next issue of

4
5.

6.

igh Court Bar Association, Srinagar
Court of J&K and Ladakh, Jammu for uploading on

, High Court Wing Jammu/Srinagar for information
record of the same

Advocate
and necessary action.

7

\ dIIIpVU 1SIIp

alinistra
/a'

(RegistraF



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: loy G &S :/RG/LP Dated:2'ial . 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961

Ms. Humaira Bashir
D/O Bashir Ahmad Rather
R/O Manigam Lar, Tehsil Lar District Ganderbal

vide Notification No. 2560 of 2024/RG/LP Dated 23.10.2024 has been

declared as Absolute/Final

By Order

',. \ /#\n
(Regist rai-Administration)

>bY'
No: /AI U or qb RG/LP D,t,d: 2_,.L.03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Ganderbal
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Ganderbal
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Humaira Bashir, Advocate

. .. ... for information and necessary action.

M==
r> ' L //n/)’M

(Registrar Administration)

&r
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: lob} c& 2'A- /RG/LP Dated:29. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Areeba Sajad
D/O Sajad Hussain Gatoo
R/O Near Girls College Qazibagh, Qasba Bagat, Tehsil & District Anantnag

vide

decl

Notification No 1165 of

ared as Absolute/Final

2024/RG/LP Dated 22.07.2024 has been

By Order

_. L,/’”
(Registrar Administration)

Dated: 2-l.03.2025

)

W
No: RG/LP

Copy forwarded to the: -

1

2

3

4
5.

6.

7

Principal Distri( and Sessions Judge, Anantnag
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Anantnag
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Areeba Sajad, Advocate

. .. ... for information and necessary action.

r)'
(Registrar Administration)

M'
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: IDqQ 4 ,D'''
fr

_/RG/LP Dated :2 V. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Arbina Yousuf
D/O Mohammad Yousuf Beigh
R/O Ibrahim Colony Mohalla Parray Pora, Hyderpora Tehsil Chanapora
Natipora District Srinagar

vide Notification No. 2237 of 2024/RG/LP Dated 10.09.2024 has been

declared as Absolute/Final

By Order

,i'.ii,h.Mia

No: (GI Q- do RG/LP D,t,d, 2',.„'L,03.2025

Copy forwarded to the: -

1

2

3.

4
5.

6.

7

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, J&K High Court Bar Association, Srinagar
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Art)ina Yousuf, Advocate

. .. ...for information and necessary action.

(Registrar Administration)
f)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: jo\qq qf >ul,\ /RG/LP Dated:2'J. 03.2025

Provisional ad lission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Zeenat Yasir
D/O Yasir Mehmood Parrey
R/O Patushay Bandipora, Parrey Mohalla, Tehsil & District Bandipora

vide Notification No. 775 of 2021/RG/LP Dated 12.08.2021 has been declared

as Absolute/Final

By Order )

Z/
PPFP

ation)
PP

/->
(Registrar Administr

Or
No: n=LRGILP Dated: AL, 03.2025

Copy forwarded to the: -

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Bandipora
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Bandipora
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Zeenat Yasir, Advocate

. .. ... for information and necessary action.

%:a
:dministration)

I

&’
r)'
(RegistraT
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: }a fo 6{ byJ /RG/LP Dated:jV. 03.2025

Provisional adI lission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Maroofa Nazir
D/O Nazir Ahmad Reshi

R/O Reshi Mohalla, Saidpora Tehsil Dangerpora District Baramulla

vide Notification No. 2469 of 2024/RG/LP Dated 04.10.2024 has been

declared as Absolute/Final

By Order

f)'
(Regist raF M( inistra

D

No:

Cop

1

2
3.

/ 6/##- RG/LP

/ forwarded to the

Principal Distril
Secretary, Bar Council

ir Association, Baramulla
of J&K and Ladakh, Jammu

ligh Court Wing Jammu/Srinaga

Dated: A.03.2025

and Sessions Judge, Baramulla
of India, New Delhi

lment Press, Jammu for publication in the next issue of

4
5.

6.

7.

for uploading on

for information
and also keeping record of the same.
Ms. Maroofa Nazir, Advocate

. .. ...for information and necessary action.

r)'
(Registrar Administr.

L



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: loS-I al z.,Lgf /RG/LP Dated:2 y. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Nelofar Abdullah
S/O Mohmad Abdullah Bhat
R/O Hardutooru Tehsil & District Anantnag

vide Notification No. 2571 of 2024/RG/LP Dated 24.10.2024 has been

declared as Absolute/Final

By Order

r)
(Registrar Administ

fC\?';.- 81
Copy forwarded to the: -

Dated: 4'03'2025

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Anantnag
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the
Government Gazette

President, District Court Bar Association, Anantnag
CPC e-Courts High Court of J&K and Ladakh, Jammu ft
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagal
and also keeping record of the same.
Mr. Nelofar Abdullah, Advocate

. .. ... for information and necessary action.

next issue of

r uploading on

for information

P

f)'
(Registrar Administration)

'f

bd'
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HI(,H (-'OURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: lo{> } DbSf /RG/LP Dated:g.4. 03.2025

Provisional ad lission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Umar Farooq Masoodi
S/O Farooq Ahmad Masoodi
R/o Firdous Colony Bemina Tehsil Central Shaltang District Srinagar

vide Notification No. 2414 of 2024/RG/LP Dated 13.09.2024 has been \

declared as Absolute/Final

By Order
}

rny
(Registrar Admini

RG/LP Dated. 03.2025

theCopy forwarded to

,t and Sessions Judge, SrinagarPrincipal Distric1

2 Secretary, Bar Council of India, New Delhi
3 Manager, Government Press, Jammu for publication in the next issue of

Government Gazette
President, J&K High Court Bar Association, Srinagar4

5 CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information6

and also keepi of the same
Mr. Umar Fa loodi, Advocate7

for In and necessary action.

)

LP'he
[F g)rr)'

(Registraml inistr



53

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: 1. f:>
P

z'D~ /RG/LP Dated:2g. 03.2025

Provisional ad lission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Shaista Rasool
D/o Ghulam Rasool Bhat

R/o Rahim Bagh, Mehjoor Nagar, Natipora, Tehsil & District Srinagar

vide Notification No. 2366 of 2024/RG/LP Dated 12.09.2024 has been

declared as Absolute/Final

By Order

a (

(Registrar Administration)

' bf
No:

Cop

1

2

3.

Dated: Iv .03.2025

/ forwarded to e

Principal District

GoveFnment G, :ette
President. J&K h Cou
CPC e-Courts
the official web
Incharge Chief lrlarl

for information

and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi

Press, Jammu for publication in the next issue of

4

5.

6.

7

rt Bar Association, Srinagar
Court of J&K and Ladakh, Jammu for uploading on

, High Court Wing Jammu/Srinagar for information
and also keeping record of the same

, Advocate
and necessary action.

r)
itrar A_dministration)

by
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

A n r
No: IO< M aJ IAa /RG/LP D,t,d,2L/. 03.2025

Provisional ad !ission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Syed Sohail
S/O Syed Hassan
R/O Wahabpora Tehsil & District Budgam

vide Notification No. 2595 of 2024/R(,/LP Dated 24.10.2024 has been

declared as Absolute/Final

By Order )

/o ' \ / --- Al

(Registrar Administration)

er-M'
No: Ie/ ' gZ- 12d> RG/LP Dated: b .03.2025

Copy forwarded to t
1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Budgam
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Budgam
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Syed Sohail, Advocate

. ..... for information and necessary action.

in;

.. L,„=qH,'
(Registrar Administration)

Mr
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: 2D, SF /RG/LP Dated:2-4. 03.2025

Provisional ad lission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Shafqat Nabi Badana
D/O Gulam Nabi Badana

R/O Hafthrada, Hachmarg, Tehsil Ramhal, District Kupwara

vide Notification No. 1204 of 2023/RG/LP Dated 05.06.2023 has been

declared as Absolute/Final

By Order

/

(Registrar Administration)
3

b#
No: /e', /0 RG/LP Dated: 2 LL.03.2025

Copy forwarded to t

1

2
3.

4
5.

6.

7

Principal District and Sessions Judge, Kupwara
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association, Kupwara.
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Shafqat Nabi Badana, Advocate

. ..... for information and necessary action.
)

J-
r) ' \_ / '\t

(Registrar Administration)

br
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: W bob',F /RG/LP Dated:21/. 03.2025

Provisional admission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Gulnaz
D/O Hifazal Hassan

R/O Hadoora Alustang Tehsil & District Ganderbal

vide Notification No. 2557 of 2024/RG/LP Dated 23.10.2024 has been

declared as Absolute/Final

By Order q

/o' t_ ///HbV
(RegistraF Administration)

bY;
No: IZ RG/LP Dated: bl,03.2025

. Copy forwarded to the: -

1

2
3.

4

5.

6.

7

Principal District and Sessions Judge, Ganderbal
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette
President, District Court Bar Association. Ganderbal
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Gulnaz, Advocate

. . . . .. for information and necessary action.

r)
(Registrar Administra

\

CAr_
r

tion)



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

/RG/L P Dated: /9 . 03.2025

Provisional ad lission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Ms. Hashmat Un Nabi
D/O Ghulam Nabi Ganai

R/O New Colony, Garoora, Tehsil & District Bandipora

vide Notification No. 941 of 2022/RG/LP Dated 27.07.2022 has been declared

as Absolute/Final

By Order

(i:gistrmlinist

No: }HILl?-Sq RG/LP Dat,d: f) .03.2025

Copy forwarded to the:

1

2
3.

4
5.

6.

7.

Principal District and Sessions Judge, Bandipora
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Bandipora
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Ms. Hashmat Un IVabi, Advocate

. .. ...for information and necessary action.

(Registrar Administration)

)

o' L /eM'
$N"/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT JAMMU
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

+ + +

NOTIFICATION

No: IDS-iF a# 2D>Ac /RG/LP Dated:29 . 03.2025

Provisional ad lission as an Advocate, granted under the Advocates

Act, 1961 in favour of:

Mr. Dar Muzaffar Rasool
S/O Ghulam Rasool Dar
R/O Ashumji Tehsil & District Kulgam

vide Notification No. 873 of 2024/RG/LP Dated 30.05.2024 has been declared

as Absolute/Final

By Order

WraY-/a' \, /'’- I'
(Registrar Administration)

V, ,,r/r

No: I’d 4 RG/LP Dated: N_.03.2025

Copy forwarded to t

1

2

3.

4

5.

6.

7

Principal District and Sessions Judge, Kulgam
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette

President, District Court Bar Association, Kulgam
CPC e-Courts High Court of J&K and Ladakh, Jammu for uploading on
the official website
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information
and also keeping record of the same.
Mr. Dar Muzaffar Rasool, Advocate

. .. ... for information and necessary action .

\Jr

,> , L._/r
(Registrar Administration)

bt
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